GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, INDRAPRASTHA ESTATE, NEW DELHI

No. F.14(27)/LA-2006/ LI/06/ =] (L Dated the 4" December, 2006

NOTIFICATION

No.F.14(27)/LA-2006/ - The following Act of the Legislative Assembly of Delhi
received the assent of the Lt. Governor of the National Capital Tetritory of Delhi on the
25t November, 2006 and is hereby published for general information:-

“THE DELHI TIBBIA COLLEGE (TAKEOVER) (AMENDMENT) ACT, 2006
(DELHI ACT 6 OF 2006)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on
the 7™ November, 2006).

[25™ November, 2006)

An Act to amend the Delhi Tibbia College (Takeover) Act, 1997.

BE it enacted by the Legislative Assembly of the National Capital Tertitory of Dethi in the
Fifty-seventh Year of the Republic of India as follows: -

I Short title, extent and commencement. — (1) This Act may be called the Delhi
Tibbia College (Takeover)(Amendment) Act, 2006.

- (2) Ttextends to the whole of the National Capital Territory of Delhi.

(3) It shall be deemed to have come into force with effect from the 1% May, 1998.

2. Substitution of new section for section 7. — In the Delhi Tibbia College

(Takeover) Act, 1997 (Delhi Act No.6 of 1998), for section 7, the following
shall be substituted, namely:- - .

LA

«7, Appointment of Employees of the College as employees of
the Government as a part of the initial constitution. (1) The
Government may, baving regard to the requirements of the
College, appoint an employee who has been immediately before

the appointed day employed in the College, as an employee of the
'Government as a part of the initial constitution.

(2) The pay of an employee of the College appointed as an
employee of the Government, as on the appointed day, shall be
protected by granting the difference in pay under the Government
and that drawn by the individual while in service of the College, as
personal to individual to be absorbed against future increments.

(3) The pay and the terms and conditions of an employee
\ appointed as an employee of the Government under sub-section (1)
shall be dealt in accordance with the provisions of the Fundamental

Rules, the Supplementary Rules and other rules as applicable to
other employees of the Government.

(4) The pension of an employee appointed as an employee of the
Government shall be on the same terms as are given to other
equivalent employees of the Government.”

Provided that the benefit of previous service under the erstwhile Board

shall be given only after the employee concerned has surrendered the employer’s
share of the contributory fund to the Government.” ¥ : !
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